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Record of Proceedings

At the outset, learned counsel for the Petitioner submitted that the present
Petition has been filed for grant of transmission licence under Section 14, Section 15
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and Section 79 (1) (e) of the Electricity Act, 2003 read with the Central Electricity
Regulatory Commission (Procedure, Terms and Conditions for grant of
Transmission Licence and other related matters) Regulations, 2009 to establish Inter-
State Transmission System for “Transmission System for Evacuation of Power from
Pakaldul HEP in Chenab valley HEPS-Connectivity System” on Build, Own, Operate
and Maintain (BOOM) basis. Learned counsel further submitted that in response to
public notice published by the Commission, no objection has been received. Learned
counsel added that there has been a delay in acquisition of SPV in the present case.

2. With regard to completion schedule, learned counsel for the Petitioner
submitted that as on date, the bona fide projected completion schedule for the assets
covered under the TSA is 1.4.2025 subject to receipt of necessary approvals from the
statutory authorities. He further added that completion schedule and timeframes being
submitted by the Petitioner are based on the information currently available with the
Petitioner and is a bona fide estimate.

3. Learned counsel for Power Grid Corporation of India Limited (PGCIL) submitted
that PGCIL is constructing certain transmission assets under Regulated Tariff
Mechanism (RTM) route which inter-connect with the Petitioner's project. She further
added that as per the investment approval received by PGCIL, the project is scheduled
to be commissioned by 1.4.2025 matching with the original schedule of Pakaldul HEP.

4, After hearing the submissions of the learned counsels for the Petitioner and the
Respondents, the Commission directed the following:

(a) The Petitioner to file within a week on affidavit the status of parties as regards
the liability of transmission charges; and

(b) CTUIL to file within a week on affidavit along with the written agreement
showing the status of the transformer and status of parties in case of mis-match.

5. Subject to the above, the Commission reserved the order in the matter.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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